
CENTRAL ADMINISTRATIVE TRIBUNAL, JAB ALP IR ^NCH 
CIRCUIT COURT SITTINGS t GWALIOR

O riginal A pplication  No.1020 o f 2Q05

Gwalior, t h i s  th e  27th day o f October, 2005

Hoa'ble Shri M.P.Singh -  V ice Chairman 
Hbn*ble Shri Mad an Mahan -  J u d ic ia l Member

Raj Kumar Sengar S /o  Shri Baijnath Singh Sengar,
Aged 37 y ea rs , Occupation-Service MES, R /e A-35#
Basattt VihaT# Gwalior -  APPLICANT

(By Advocate -  Shri Akshay Jain)

Versus

1 . Uhion o f India,through Secretary,
M inistry o f  D efence, New D e lh i.

2 . E ngineer-in-C hief, O/o Array Head Uuarter,
E-iB-C*s Branch, Kashmir House, New D elh i-11.

3 . Chief Engineer, Head Quarter, Central Command,
Lucknow.

4 . Chief Engineer (Air F orce), Allahabad (U#P «).

5. Commander Works Engineer (Air Force),
Maharajpura, Gwalior.

6 . Garrison Engineer (Air Force)Maharajpura,
Gwalior. -  RESPONDENTS

O R D E R  (Oral)
By M.P#Singh, Vice Chairman.-

By f i l in g  th is  O riginal A pplication , the applicant 

has claimed th e fo llow ing main r e l ie f s * -

"10.1 The impugned order o f tran sfer dated 13 .4 .05  
be quashed.

10.2 The respondents be d irected  to  allow the 
applicant to  complete h is  tenure period ©f 
two years w .e .f .  1 .4 .04  to  31.03.2006, in  
compliance o f the g u id e lin e s .

10.3 The respondents be further d irected  to  d ivert 
the applicant any o f h is  choice s ta tio n s  as 
per ru les  a fter  the said tenure period".

2 . The b r ie f  fa c ts  o f  the case are that the applicant

i s  working as Junior Engineer at Maharajpura. He has been 

transferred from Maharajpura to  Lucknow Zone vide order dated
13.4.2005 (Annexure-A-1). He has submitted th at in  view o f

h is  family circumstances and certa in  other d i f f i c u l t i e s , i t  i s  

not p ossib le  for him to  move from Maharajpura to  Lucknow.

In th is  connection he has stfamitted a representation  dated



10.8*2005 (Annexure-A-10), which i s  s t i l l  pending with the  

respondents. Hence th is  O riginal A pplication .

th a t th is  O riginal A pplication can be disposed o f at the  

admission stage by d irectin g  the respondents to  consider and 

dispose o f  the pending representation  o f  the applicant dated

10.8.2005 and t i l l  then the order o f  tran sfer be stayed .

ease we deem i t  appropriate to  d irect the respondents to  
consider aid decide the representation  o f the applicant 
dated 10.8.2005 by passing a speaking d eta iled  and reasoned 
order w ithin a period o f  four weeks from th e  date o f  r e c e ip t  
o f a copy o f th is  order* We do so accordingly* The respondents

are further d irected  that in  the meantime the applicant w il l

not lie r e lie v e d . The applicant i s  a lso  directed to  send a

copy o f th is  order as w ell as a copy o f the OA to  the 

respondents immediately.

5 . In the resu lt*  the OA i s  disposed o f with the

d irection s as contained in  para 4 above, at the admission 

stage i t s e l f .

3 . The learned counsel for th e  applicant has submitted

In view  o f  the fa c ts  and circumstances o f  the

(Madan Mohan) 
J u d ic ia l Mentoer Vice Chairman

rkv.


